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11-03-2022 

         The ld. Advocate of the accused/petitioner is 

present. 

The petition No.291/2022 dated 17-02-2022 filed u/s 

438 Cr.P.C. by the accused/petitioner Sri Ranjan Das for 

granting pre-arrest bail to him in connection with Charidaur 

PS Case No.31/2022 corresponding to GR Case 

No.587/2022 u/s 366 of IPC is taken up for hearing as the 

case diary as called for has been received on today.  

Heard both sides on the instant bail petition. 

Perused the instant bail petition. The learned 

advocate of the accused petitioner has submitted that the 

accused is no way connected with the commission of the 

alleged offence as stated in the FIR.  

Perused the case diary. The prosecution story in brief 

is as follows that on 13-02-2022 the complainant Smt. 

Chila Mandal lodged the FIR before the O/C of Chariduar 

Police Station to the effect that on 12-02-2022 at p.m., her 

daughter Smt. Bhabani Mandal has been missing from her 
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house. Later on, she came to know that accused Sri Ranjan 

Das kidnapped her.  

After receiving the ejahar the O/C of Charidaur Police 

Station registered a case as Charidaur Police Station Case 

No.31/2022 u/s 366 of IPC and started investigation of the 

case. Now, on apprehension of arrest the petitioner has 

filed the instant pre-arrest bail petition.  

On perusal of the case diary, it appears that 

investigation is going on and yet to complete. I have found 

sufficient incriminating materials against the accused 

/petitioner Sri Ranjan Das. At this stage, if the accused/ 

petitioner is released on pre-arrest bail, the whole process 

of investigation of the case will be hampered. Under such 

circumstances, considering the gravity of the offence 

charged against accused/petitioner and the materials so 

collected by the investigating officer against the 

accused/petitioner, I find that this is not a case where the 

accused/ petitioner can be relied upon and enlarged on 

pre-arrest bail.  

Hence, the bail petition is rejected.    

Inform the O/C of the concerned Police Station.  

Send back the case diary. 

Misc. Crl (Bail) case is disposed of.  
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